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OPEN CUJB.'f 

CENT.BAL ADMINISTRATIVE TRIBUNAL 
ALLAHABAD BEl\CH, ALLAHABAD. 

Allahabad, this the 14th day of October, 2004. 

·ClJOfUM ; HON. M.R.S. MEE.RA CHHI.BBER/ J.M. 
HON. MRS. ROLlE SRI VAS IAVA1 A.M. 

O.A. No. 1033 of 2004 

Smt. Suneeta Shadman, wife of Sri Rohi t Aanund Shacrnan, r/ o 
D-59/133, 8hurch Compound, Si1ra, Varanasi staff Nurse, DLW 

Hospital, Varanasi, Staff No.11575 ••••• 

Counsel for applicant : Sri V. K. Srivastava. 

Versus 

• •• Ap>plicant. 

1. Unien of India throu~h Cbaiiman, Railway Board, New Delhi 

2. Chaizmant .Railway Recruitment Board, Allaha»ad. 

3. General Mana§er, Diesel Locwiotive Works, Varanasi. 

4. Deputy Chief Personnel Officer, D.L.W., Varanasi. 

5. Chief Medical Superintendent, D.D..W .. , Hospital, Varanasi. 

• • • • • • • • 
Counsel for resp>ondents : Sri K.f. Singh. 

0 RD ER (ORAL) 

BY HON. MRS • 11/lEERA CHHIBBER1 J.M. 

By this O.A. applicant bas challenged the order 

dated 18.~2003 and the orde r dated 18.3.2004 where0y her 

services have been terminated. (Page 24). She has further 

sou!ht a direction to the respondents to regularise her 

services as staff nurse ~y way of absorption after conduct­ 

in! the screening test as per Master Circular regardin~ 

screening of substitute for a@sorption in regular service. 

2. It is submitted by the applicant that she has been 

werking as staff nurse in D.L.W. hospital, Varanasi as 

susstitute since 22.10.1997. Her working was always found 

to be satisfactory by the Doctors and there bas never been 

any complainst a~ainst her workin9, therefoi~, in normal 

course she should be regularised as per Master Circular 

issued by the Railway Board 11ut she was made to suffer on 

the oasis of re!ular examination as she was appearing in 

direct recruiiment examination. The examination was taken 

by a non-meeical person and her services have been termina- 
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ted on the ground that she had failed in the said examination. 

3. As the applicant has given a detailed appeal to the 

General Ivianager, D.L.W., Varanasi on 10.4.2004 stating therein 

that persons junior to her namely, Mrs. Neera Srivastava 

_ still bein! continued even theugh she had failed twice in 

the examination conducted in Allahabad and Gorakbpur and 

the vacancies are still available, therefore, there is no 

justification to te.miina te her services but till date no 

reply has been given on her appeal. Therefore, she had no 

other option but to file the ~resent O.A. 

4. Counsel for the respondents was seeking] time to file 

reply but we do not think it necessary to call for counter 

at this stage hecause the appeal is still pendin; before 

the competent autherity and the remedy is available to her. 
~I 

Therefore, wo feel that ends of justice would be~ if 

this O.A. is disposed of at the admission stage itself 

without ~oing into the merits of the case by directin! the 

Respondent No.3 to ap~ly his mind to the !rounds taken by 

the applicant in her appeal and to decide the same by a 

speaking; and reasoned order within a period of two months 

from the date of receipt of a copy of this order under 

intimation to tbe applicant. In case, any other person is 

being continued as sulostitute inspite of havin!; failed in 

the test conduc ted h>y the R.R.g., we are sure that the 
~ld.tL 

applicant ~G alse be ~iven the same treailllent provided 

vacancies are availamle. 

5. With the above direction, this O.A. is disposed of 

at the admission stage itself with no order as to costs. 

J.M. 

Astbana/ 


